TC BE PUBLISHZD IN PART IT SECTICE I) 0¥ THS
GOVIRNMENT QF INDI.

MINISTRY OF FIN-NCOH

(VEPARTMENT OF REVENUE & INSUT

L

T:‘J OA. IITDIH

J 3

H.

NaWw TRIHI: THZ ST NOVEMELR, 1975.
¥OTIFICATION
THCOMS TrX
%o, 1146 1404/63/75~ITCCY: In exsrcise of the pgwers conferred by aab—
clause (iii) of cleuse {44) of Section 2 of the Income-tax Ict,

1961 (43 of 1961), the Central Government hereby

R.0. Shah, who is a Gazetted Qfficer of the Cent
to excrcise the powers of a Tax Recovery Officer

'.a.»

. 905 (F.NO. 404/63/75-ITCC) dated 17th May,

Y This Notification shall come into force w
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1. £11 Directors of Inspection.

2. The Director, (0&M3j, Wew Delhil.

-%. The Dircctor, I°5{DT) Staff College, Nagpur.

4, The Comptroller & Auditor Gensrel, New Delhi,

5. The Chief Secretary, Government of Gujarat, 4/

6. The Accountant General, Gujarat, Ahmedabad

7. Shri P.H. Ranchandani, Joint Secretary and "Le,
Ministry of Lew, Now Delhi,
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